" GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
~ DEPARTMENT OF LAW,JUSTICE & LEGISLATIVE AFFAIRS

- 5-SHAM NATH MARG:DELHI
No.F.13(5)/98-LAD/%( Dated the 22.4.1998
To

The Dy.Secretary(GAD/Coord.),

Govt.of National Capital Territory of Delhi,

5-Sham Nath Marg,

Delhi.

Sub: Gazette Notification of '"The Local Govt.in Delhi

(Disqualification for Membership) (Small Family)Act,

1996.

* ok kK
Sir,

I am directed to forward herewith two copies of the
above Notification fEnglish and Hindi Version ) for
notification in Delhi Gazette (Part-IV) Extraordinary. It is
requested that at least 10 copies o¢of the same may be sent to

G ‘
L this Department as soon as it is received from the Press. f
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R .q\ Yours faithfully,
(8 e\ — ‘
h gt
P t’\"b\ = ;
*Mr’ . -'J‘?Fx-ﬁf' ( R.T.L.DYsouza )

g; : Qg&hhw“ . Under Secretary(L.A.)

S0 ¢ {4*Encl: as above
s,
7 /
g/ _]\ﬁm“ No.F.13{5)/98-LAD ’/:Qf Dated the 22.4.1998
1A : :
! Copy forwarded for information and necessary action with the

Jé;7 }f above notification to"-

vqﬁ*- L Secretary to Lt.Governor.

/

2. Secretary to Chief Minister, Govt.of N.C.T.of Delhi, 014

Sectt.,Delhi.

\////ﬁf/// Secretary,(L.A.),Delhi Legislative Assembly.

1

—
( R.T.L.D,5ouza )
Under Secretary(L.A.)



(TO BE PUBLISHED IN PART IV OF DELHI GAZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

No.F.13(5)/98-LAD//((24;;‘ Dated 22.4.1998

The following Act of the Legislative Assembly received
the assent of the President on 13.4.1998 and is hereby

published for general information.

The Local Government in Delhi (Disqualification for
Membership) (Small Family) fict ., 1996.

(Delhi Act No.5 of 1998 )

( As passed by the Legislative Assembly of the National Capital
Territory of Delhi ).

‘An

= o Act
5’1
to provide for the disqualilicalion lor membershin to an oflice of a local government In the
Natlonal Capltal Tarrllory ol Delhl, .

Be It enacled by the Legislalive Assembly of the Natlonal Capilal Tenllory of Delhi In e
Forty-Seventh Year of the Republic of India as follows :— ) . @

Short title, 1. (1) This f\cl may be called the local government In Delhl (Disqualilica-
extent and tion lor Membership) (Small Family) Acl, 1996.

compenee- (2) “The Act extends to the local government in the Unlon Territory of
men the Nalional Capital Territory ol Delhi.

(3) It shall come inlo force al once.

Definltlons 2. n this Acl, unless the conlex! otherwise requires :—

{a} "local government” means a Panchayat (al village, Intermediate
or district level), a Municipality (Including a Nagar Panchayat,

Q)




Disquallfica-
lion for Mem-

bershlp to

an oflice under
a local govern-
menl

Power to re-
move difficul-
tles

2

a Municipal Councll, a Municlpal Corporation), an lmprovemant
trusl, a districl board, a mining selllement authorily or other local

authorlties tor the purpose ol local sell-government or village
administralion : '

(b) “member” means a person who holds an office In a local govern-

menl, which is fllled by slection or nomination by the Government
of the Mallonal Capital Terrilory of Delh ;

A person shall be disqualitied for being chosen as, and for being, a
member ol local government funclioning In the Unlon Terrllory ol the
Nallonal Capital Territory of Delli It he has more than two chlldren :

Provided thal the birth within ten months lrom the dale ol commancemant

ol this Act ol an additional child shall nol be laken Inlo consideralion lor
the purposes ol this seclion :

Provided further thal a person having more than two children (excluding
the child, It any, born wilhin ten months (rom the date ol commeancemanl
of this Acl) shall not be disqualiied under this seclion, so long as the
number o! children he had on the date of such commencemenl does nol
Increasa. )

Explanation —For the purposes of this seclion, the addition ol
children from a pregnancy within ten monihs from the dale ol
coming into lorca of Ihis Act shall be lreated as addilion of one
child only. \

{1)- 1t any dillicully arises in giving etlect lo the provisions ol his Act al
any time, the Govl. of Nalional Capltal Terrilory of Delhl may, by
order as occaslon requires, do anylhing which appears 1o il lo be
necessary or expedient for the puipose ol removing the dilticully.

(2) Every order made under sub-seclion (1) sh.all be laid belore he
Legislalive Assembly ol the Matlonai Capital Territory of Dellil.
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(R+T.L oD'SOUZA ),

{
Under Secretary(Lsd.),
Govt.of NeCeTsof Delhi.
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